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the snnezed &freemnt on Merchant
Shipping has becn csmlu&e _ een| the _Gov m
the Republic % Indla and. the Gbﬂr%mt of‘ the Péapla’s
aepublm af Bulgarias | [ '

AND whareas artic:le 10 :ai* the said Agmemmt
prwidea fap the avsidance of daublef taxation in respect

of taxes on :mcame derived fyom the parriage of cargoy

‘WO, therefore, in exarcifa »f the powers
conferred by sectim 90 5f the Ine::mp-aax Act, 1961
(b3 ># 1961) and ssction alm.. 5f the _;m anliesg (9:*:1'1*:3)
Bur-tax Act, 1964 {.? of 196 ), tmice tral Gwemat
bareby dlrects' that the pmiaiena 2% t&w sa:ié Article

P the zaid Aﬁﬂﬂﬁen‘t s‘bal:i, ba gimn‘eqrect ta in the

Uni:m of India.
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AGREEMENT

ON MERCHANT SHIPPING BEIWEEN THE GOVERNMENT
OF THE REPUBLIC OF INDIA AND THE GOVERNMENT
OF THE PEOPLE'S REPUBLIC OF BULGARI 4

LI I !

The Government of the Republic of Jndia and the Govermment
of' the Peoplefs Republic of Bulgaria, inspired by the desire to
develop the maritime relations between the two countries, have sgreed
as follow : -

frticle ]

1. The cooperation between the two countries in the field
of maritime navigation shall be based on the principles of sovereign
equality, national intc—-ests and mutual advantage and assistance.

|
2 The provisions c¢” ilda .greement dhall be applicsable to
bilateral shipping between the two Contracting Parties.

rticle 2

In accordance with Article 1 of thik dgreement, both )
parties shall contribute to the establishment of a regular liner
shipping service between the ports of the two countries and
develop mutual contacts among their organishtions responsible for
shipping activities. |

rticle 3
_ I , |
1. The term MWesgel” of each party indicates the vesgsel of the .
mercentile marine sailing under the flsg of that country in
accordance with its laws, '

This term would exclude the warships of both the Partics.

2 The term ™ember of the crew" of a merchant vessel indicates
any person entered in its crew list, '

frticle 4

1. The Parties agree to promote the parficipation of their
vesgsels in the carrisge of all commercial o goés between the
ports of the two countries on the principle 4f squality in all
matters, including the distribution of cargoy its transportation
and freight earnings over specified periods, | -
|

2. In case the shipping companies of ond of‘i the Contracting
Parties are not sble to undertake the carrisge in accordance with
paregraph 1, such carriage will be offered to the vessels of the
other Contracting Party. If the required tonhage is not available
with the other Contracting Party, the first arty may use vessels
of third countries for the carriage of the share of cargo of the
Contracting Party. -



3. .The provisions of this Article do not concern the
right of the vessels, sailing mder the flag of third cruntries
to partn.clpate in the sea traffic between the ports of the
Contracting Parties, .

Article 5

Each Party will avolid competition with the fleet of
the other in its trade with third countries and dsgist from such
activities as would prejudice the growth and utll:i.sat:l.on of
the merchant fleet of the other Party,

drticle 6
Fach Party meay establish a general agency for its
‘shipping companies in the territory of the other Party in
accordance with the laws of that country.
Article 7
1. The vessels of either Party, their crews, passengers

end cargoes shall be zimitted to the territorial waters and
the ports of the.other Party and shall be accorded the most-

© U favour ed-nation treatment relating to their entry, stay and

leaving of the ports and all the. faulltles fOr maritime
commernal nav::.gat:mn _ -
24 The pI‘CFV“ sions of the preceding paragraph shall not .-
appleryr to maritime activities legelly protected for each

country, such as coasval: shioping, pilotage,” séa fishing as

0 diell ves o thie regulatlom regﬂrdmg the cntry and stay of

o e

o eigiiers.

_ The Parties shall endeavour to adopit, within the
* Yimits of their laws end port regulations, all appropriate
measurés to facilitate and expedite maritime traffic, to
prevent delgys to vessels and to expedite the carrying out
of customs and other formalities =mpplicable at the ports.

Prtlcle 9

a1 Shlp docw:nents including those relat:.ng to
nationality, registration, tonnzge and survey issued or
recognised by one Party shall be recognised by the other Party.

Artiecle 10

1. &1 port dues and charges for services rendered o
the vessels operating under the provisions of the present
Agreement shall be regulsted in accordance with the relevant
%awi' applicable at the ports of India and Bulgaria from time
o time,

‘3.



2. The Parties agree mot to colledt income-tex on the
freight earnings on cargoes carried by [vessels from ports of
one Contractmg Party to the ports of the other Contracting

Party
Article 11

- 1. Each of the Parties shgll recognise the seaman's
identity documents issued by the approgriate asuthorities of
- the other Party. '

2. Holders of Seanants identity ddcuments specified
above shall be permitted to land on tenporary shore leave
without visa during the stay of the vegsél in the port of
the other Party, provided that the cre} list has been
submitted to the concerned authoritiesl|in accordence with
the laws and regulations in force in tHat port.

.3, From the time of their landinglto the time of

- their returning to the vessel, the said persong shall be
subject to frontier and customs contro} and the laws and
regulations for Imreigners! traffic in|force in that port.

4. When z member of the crew possessing an identity
document and the presaribed permissiony disembarks in the
port of the other Party due to illness| official reasons

or other reasons, the latter. shall alldw his being putting
up at a hospital, his being repatriated or his being moved
to amother port in order to be accummodated in another ship.

5, Holders of the semafits identity uocuments shall be
permltted to enter, move through or lejwe by any means .

of transport the -berrltory of the other country in order

to be able to join a vessel of his couptry in a port of
the other Party or on way to his home ountry with the
approval of the appropriate autharitie$ of the other Party.
In all such cases, the seaman shall be|required to have
proper - visa of the other Party vhich 'i all be granted by
the concerneri auvhorities w:Lthln the sortest poss:_ble time.
6. For the purpose of navigation,
vessel staying in the port of the othe
autherised by him shall be permitted || contact er visit the
diplomatic or consulsar official, or the representative of
the shipping company by observing the 1aws and regulations
of the other country regarding the porf regime and foreignerst
entry into that cowntry: o .

the capta:m of the
Party or a person

drticle 12

1f avessel of one of the Parti es suffers shipwreck,
Tuns sground, is cast ashor: or suffery any other accident
vaedon




off the coast of the other Party, the vessel, the cargo, the
crew and the passengers shall receive in the territory of the
other Pesty the same asgistance which is accorded to a
naticnzl vessel, its cargo, crew and passengers. This will

be subject to the respective laws and international obligatiens
of each of the Parties.

The loads, freights and repairing of a vessel which
has. been damaged shall not be subject to customs duties and
taxes provided the same are tsken out of the country within
' a reasonable period or are not handed over for local
consumption.

' rticle 13

&1 paymer.ts and expenses relating to sea tranaspart
between the two countries shall be effected in accordance
with the provigions of the payments agreement in force
. between the two countries from time to time.

Article 14

iy difficulty arising in the working of this Agreement
shall be sebttled by negotiation.

article 15

1. For the purpose of evaluating, supervising and review-
ing the overall working of this Agreement and rescolving any
nutstanding issues, the (ontracting Parties agice to set up

a Joint Committee on shipping which will meet periodiecally.
The Parties will nominste their representatives to the Joint
Committoz.

2.,  State Shipping Corporation, "Water Transport", Varna,
from the Bulgarian side and the Shipping Corporatien of India
Limited, Bombay, from the Indian side arc the organisations
which =are suthorised to solve the cuestions such as distribu-
tion of cargoes, fixation of sslings and tariff and similar
other questions for implementing the present fgreenent.

Hach Party may, if necessary, nominste any other
organisation in place of the above by notifying to the
other Party.

Article 18
The present Agreement shall be appliceable in the
territory of the Republic of India on the one hand and in
the territory of the Peoplet!s Republie of Bulgaria on the
othar hand. :
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Fticle 17

1. This fgresment shall take effect from the date on
which Instruments of Ratification are exchanged in New Delhi
and shall remain in force for a period pf five years.

|

2. ifter the &Xpiration of this period the igreement
shall be automatically renewed for a one year period at a
time unless either of the Contracting Perties etpresses

its desire to renegotiate the dgrecment or any of its
provisions by giving a written notice to the other Party

to that effect six months prior to the wpiry of any of the
above mentioned periods.’ '

i
Done in _ New Delhi , <om this the Bighteenth
day of  November, 1976 in two crigindl copies in Fngiish,
both the tetts being equally authentic.

FOR THE GOVERNMENT OF FOR THE GOVERMVENT OF THE
“THE REPUBLIC OF INDI4 . PFEOPLE'S REPUBLIC OF BULGARLA
83/~ VA
- (Br. 6.8, Dhillon) = = ( Tdan Nedov )

[Wou /747 /8 No. 145/25/71-FIDF

Je C. Kalrs
Joint Secretary to the)Govt. of India



